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ORDER DATED S5-2-2001. ~

Learned Coeunsel for the Petitioner and
his asseciates are absent,No request has also been
made for adjourmnment.As in this matter pleadings
have been completed long ago,it is not possible to
drag on the matter inedefinitely.we have therefore,
heard Mr,A.K.,Bese,learned senior standing Ceunsel
appearing for the Respondents and have also perused
the reconisl.

In this Original Application, the
applicant prays for guashing the relieve oxdér
dated 1.2,19% at Annexure-4,relieving him from the
pest of EDBPM, Hesda BO(wrongly mentioned by the
applicant im para-4 eof the petitiom is the post of
EDMC, Hesda BO) .He has also prayed for a directien
to the Respondents to give him appointment to that
pest,

Respendents have filed count er

opposing the prayer of the applicant,
NO rejoinder has been filed,

The case of the applicant is that he
has been working as postal runner in Hesda BO w,e. f,
16.2.1987 and whi ie he was working as Postal Runner
he was appointed as EDBPM W.e. f, 18.3.,1995 in erder
dated 1.8.1995 and he accepted the post and worked
as such.Subsequently,he also represented for getting
regular appointment to that post but his represen-
tation was not considered and the impugned erder

at Annexure-4 he has been relieved from the post

of EDBPM, Respordents have pointed out that vacancy

in the post of EDBPM arose because of the regular

incumbent Sri chandra Mohan Hembram has been put off

duty, The Overseer mail managed the work frem
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7=12-1T99% t6 [7-3-1995 and w,e, f. 18~3-199%, the 4
applicant who was working as EDMC was engaged to
work as EDBPM with the express prevision thatthe
provisional appeintment will beterminated when t;h'eb
regular appointment is made, FOr regular appeintment
employlent exchange was asked to sponser names
Officer

and the pmwployment Exchnge/spensored four names
but the name of the applicant was not sponsered,
@f the four names sponsored by the #mpléymemt
Exchange, 311 of then were found unsuitanle and
public notice was issued.In response to the public
notice, foeur persens whose names appeared in the
Gheck list at Annexure-r/l including the applicant
have applied, Respondents have pointed eut that
this has not been denled by the agplicant that the
last date of filing of petition in response to the
public notice was 16,8,1995 and the application ef
the applicant was received enly en 17,3.1995.0n the
above grounds the Respondents have oppesed the prayer ‘
of the applicant.On geing through the records we
find that from the check list it appears and it is
also submitted by the Respondents in their counter
that the application of the applicant was received
after the last date which was 16.8,1995, Therefore,
Respondents hdve been right in net considering the
application ef the applicant. Mereover, the applicant
has got less mirk i.e. 242 out of 700 in the
\/\\/ HSC examination whereas the selected candidate

L has got 291 eut of 700 in the HSC examination.Lastly,
the applicant has not made the selected candidate
Dakshyara] soren who has relieved him frem the post
of EDBPM as Respondent.In view of this we held that
the applicant is not entitled to get any of the

reliefs claimed in this 0,A, which is accordingly
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SO,

rejected, There shall be no erder as te costs,
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